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IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE 

(F.T.C.), LAKHIMPUR, NORTH LAKHIMPUR. 
 

           Present:  Syed Burhanur Rahman, A.J.S.,  

                       Addl. Sessions Judge (F.T.C.), 
               Lakhimpur, North Lakhimpur. 

 
(Date of Judgment: 09/06/2022) 

 

Criminal Appeal No.1(1)/2019. 
(F.I.R. No.121/2013, under Sections 279/427 of I.P.C., Boginadi 

P.S.) 
 

COMPLAINANT 
State of Assam. 

REPRESENTED BY Mr M. P. Hazarika. 

ACCUSED/APPELLANT 

Sri Biswajit Paul, 
S/o Lt Gauranga Paul, 
R/o Bhadrapara, Ward No.4, 

Dhemaji Town, 
P.S. Dhemaji, 

Dist. Dhemaji, Assam. 

REPRESENTED BY Mr N.G. Dutta. 
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Date of Offence 11/10/2013 

Date of F.I.R. 
12/10/2013 

Date of Charge sheet 
30/11/2013 

Date of Framing of Charge 
24/12/2014 

Date of commencement of 
Evidence 

01/06/2015 

Date on which Judgment is 
reserved 

31/05/2022 

Date of Judgment 
09/06/2022 

Date of the Sentencing Order, if 
any 

26/11/2018 

 
 
 

 
 

 
 
 

 
 

 
 
 

 
 

 
 

 
 
 

 
 



3 
Criminal Appeal No.1(1)/2019. 

Accused/Appellant Details: 

Rank of 

the 

Accused/ 

Appellant 

Name of 

Accused/ 

Appellant 

Date 

of 

arrest 

Date of 

release on 

bail 

Offences 

charged 

with 

Whether 

acquitted 

or 

convicted 

Sentence 

imposed 

Period of 

detention 

undergone 

during 

trial for 

purpose of 

Sec.428 

Cr.P.C. 

A-1 

Sri 
Biswajit 
Paul - 

22/09/2014 

U/s 279 

and 337 

of I.P.C. 

Convicted 

Fine of Rs.1000/-, 

i.d. to undergo 

S.I. for 15 days 

u/s  279 of I.P.C. 

; and to pay a 

fine of Rs.500/-, 

i.d. to undergo 

S.I. for 15 days 

u/s  337 of I.P.C. 

The 

accused/appellant 

is also directed to 

pay an amount of 

Rs.5,000/- each 

as compensation 

to the informant’s 

son (Sri Papu 

Das), P.W.- 5 

(Debashis Saikia) 

and P.W.- 6 

(Biswajit Saikia) 

u/s 357 (3) of 

Cr.P.C. in view of 

the injury caused 

to them. The 

total amount of 

Rs.16,500/- is to 

be paid by the 

accused/appellant 

and the same 

may be equally 

distributed in 

three parts to all 

the three injured 

persons. 

N/A 
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JUDGMENT 

1) The instant appeal is preferred against the impugned 

judgment and order dated 26/11/2018 passed by 

the learned Chief Judicial Magistrate, Lakhimpur, 

North Lakhimpur in G.R. Case no.1618/2013, in 

which the accused/appellant is convicted under 

Section 279 of I.P.C. to undergo simple 

imprisonment for 3 (three) months and also to pay a 

fine of Rs.500/- (rupees five hundred) only, in 

default to undergo simple imprisonment for another 

15 (fifteen) days; and under Section 337 of I.P.C. to 

undergo simple imprisonment for 3 (three) months 

and also to pay a fine of Rs.500/- (rupees five 

hundred) only, in default to undergo simple 

imprisonment for another 15 (fifteen) days. 

2) An ejahar was lodged on 12/10/2013 at 

Chauldhowa Police Outpost by one Sri Jayanta Das. 

It was alleged therein that on 11/10/2013, at 

about 8:15 PM, the rider of a motorcycle bearing 

registration no. AS-22-A-5601 coming from 

Gogamukh side towards Lakhimpur side, by riding 

the motorcycle in a high speed, and hit the 

informant’s son Sri Papu Das in front of Chauldhowa 

Rupohi Girls’ School and caused grievous injuries to 

him. Two other boys also sustained injuries in the 

incident. 
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3) The O/C of Boginadi Police Station registered a case 

vide North Lakhimpur Police Station Case No. 

121/2013 under Sections 279 and 427 of I.P.C. and 

got the investigation into this case commenced. The 

investigating officer, after completing the 

investigation, submitted charge-sheet under Sections 

279 and 338 of I.P.C. against the accused/appellant. 

4) The accused/appellant entered his appearance 

before the Court below and finding a prima facie 

case under Sections 279 and 338 of I.P.C. against 

the accused/appellant, the particulars of the said 

offence were explained to him to which he pleaded 

not guilty. 

5) The prosecution, in order to prove their case, 

examined as many as 9 (nine) witnesses. After the 

closure of the prosecution evidence, the 

accused/appellant was examined under Section 313 

of Cr.P.C. wherein he pleaded his innocence. He 

declined to adduce any defence evidence. Both the 

sides advanced their respective arguments in this 

case. 

6) After hearing both the sides and the materials 

available on record, the learned Court below 

convicted the accused/appellant under Sections 279 

and 337 of I.P.C. 

7) I have heard learned A.P.P. for the State. I have also 

heard learned counsel on behalf of the appellant. 
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8) Being highly aggrieved by the impugned judgment 

and order, the accused/appellant has filed the 

instant appeal inter alia on the grounds that the 

learned Court below has come to wrong decision in 

absence of any plausible material. It is stated that 

P.W.-1 i.e. complainant did not see the accident with 

his own eyes. Further there are contradictions as far 

as the evidence adduced by P.W.-2 and his 

statement recorded by police under Section 161 of 

Cr.P.C. Moreover, other P.W.s i.e., P.W.-3, P.W.-4, 

P.W.-5 and P.W.-6 did not witness the incident with 

their own eyes. Further P.W.-7, who is the medical 

witness, has stated in his cross-examination that the 

patient had not come with the police personnel. The 

injured personally came for the medial examination. 

Moreover, P.W.-8, who is the medical officer and 

examined one of the injured persons, has stated that 

treatment was done on 11/01/2013. However, the 

incident took place on 11/10/2013. Moreover, his 

medical injury report is not accompanied by any X-

Ray plate regarding the injury. Moreover, the 

evidence adduced by P.W.-9 i.e., investigating 

officer also goes on to show various lapses on the 

part of investigation. Based on those grounds it is 

prayed by the learned counsel on behalf of the 

accused/appellant that the impugned judgment may 

be interfered with and set aside the same.   
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Point of determination. 

9) Now the question to be decided in this appeal is that 

whether the learned Court below correctly 

appreciated the evidence available on record and 

convicted the accused/appellant under Sections 279 

and 337 of I.P.C.? 

         Discussion, decision and reasons thereof. 

10) Now the let us have a glance of the evidence 

adduced by the prosecution.P.W.-1 i.e the informant 

deposed that the occurrence had taken place in 

October 2013. His son Papu Das had gone to 

Ananda Bagan to see Durga Puja. At that time, a 

motorcyclist hit his son and two other minor boys. 

He was also following his son to see Durga Puja and 

was at some distance. The people were bringing his 

son by lifting him. Thereafter, his son was brought 

to the hospital. He had not seen who was riding the 

motorcycle. 

11) P.W.-2 is the star witness who deposed that 

the occurrence had taken place during the last 

Durga Puja at about 8:00 PM. At the time of the 

occurrence, he was standing on National Highway 

52. A motorcycle was coming from Gogamukh side 

towards North Lakhimpur side. The 

accused/appellant present in the dock was riding 

that motorcycle. At that  time two small boys Biswajit 

and Babul were going by the left side of the road. 
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The motorcycle hit both the boys. As a result, one of 

the boys fell down on the left side and the other fell 

down on the right side. At the same time, the 

motorcycle hit one more person. There were two 

persons on the motorcycle. The two boys who had 

fell down sustained injuries on their hands, legs and 

head. The other person sustained simple injury. 

P.W-2  informed the Chauldhowa Police Outpost and 

the police came. The police took away the rider and 

the pillion rider of the motorcycle. He took the 

injured persons to Boginadi Hospital. The Boginadi 

Hospital sent the injured persons to North Lakhimpur 

Civil Hospital. Later, the injured persons were 

referred to Guwahati. He had seen that the 

occurrence took place as the accused/appellant was 

driving the motorcycle speedily. The injured persons 

were on their side i.e., left side of the road. 

12) P.W.-3 deposed that he has his shop on the 

side of the National Highway 52. On the day of the 

occurrence, at about 8:00 PM, he was preparing to 

close his shop. He came out after hearing a sound 

and saw that a motorcycle had hit two boys. Both 

the boys were lying on the road and they had 

injuries on their hands and legs. He had seen P.W 2 

at the place of occurrence. 

13) P.W.4 is only a hearsay witness and of any help 

to the prosecution . 
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14) P.W.-5, the victim, deposed that he and his 

friend were going to Chauldhowa to see ‘mela’ which 

was going on at Chauldhowa near the road. They 

were going on foot. At that time a motorcycle hit 

them. He became unconscious. He regained his 

senses in G.N.R.C. Hospital. He came to know from 

his father that a motorcycle had hit him. 

15) P.W.-6,  who is also a victim, deposed that a 

motorcycle accident had taken place in the year 

2013. He was going with his uncle Debasish Dutta to 

his house. They were going on foot. A motorcycle 

was coming from Dhemaji side. The motorcycle came 

and hit them from front. The occurrence took place 

at Chauldhowa centre. “News Live” reporters also 

came. He does not know the person who was driving 

the motorcycle. He sustained injuries on his head 

and leg. His uncle sustained injuries on his head and 

chest. He underwent medical treatment in the 

hospital for about three months. 

16) P.W.-7, the medical officer, deposed that on 

15/10/2013 at about 10:00 AM he had examined 

Sri Papu Das. There was a history of road traffic 

accident (R.T.A.) on 11/10/2013 and he was treated 

at Boginadi Hospital. The patient complained of 

backache. On examination, he found the following 

injuries:  
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(1) abrasion of size 4 cm × 3 cm in the posterior 

aspect of left elbow;  

(2) abrasion of size 2 cm × 2 cm in the posterior 

aspect of right elbow; and 

 (3) tenderness in the lumbar spine. He advised one 

X-Ray of A.P. and lateral view of lumbar sacral spine.  

Injuries no. 1 and 2 are simple, caused by blunt 

weapon and are old. As regards the third injury, the 

opinion is reserved for want of investigation reports. 

17) P.W.-8, another medical officer, deposed that 

on 11/01/2013, at 9:45 PM, he had examined one 

Sri Biswajit Saikia in the Casualty Department of 

Saumerpith Hospital. On examination, he found 

fracture proximal shaft left femur with soft tissue 

injury over scalp. The injuries were inflicted on left 

thigh and scalp. Nature of the injury over left thigh 

was grievous. The injuries were inflicted in road 

traffic accident. Age of the injuries was 3 hours 15 

minutes. 

18) P.W.-9, the investigating officer, deposed inter 

alia about the steps taken by him during the 

investigation of this case. He has also stated that at 

8:07 PM of 11/10/2013 he had received a phone-call 

on his mobile that a road traffic accident had taken 

place in front of Rupohi High School at National 

Highway 15 and three boys had sustained injuries. 
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Immediately, after effecting G.D. Entry No. 198 

dated 11/10/2013 he proceeded to the spot along 

with staff. After reaching the spot, he found there 

three injured boys, namely, Sri Debasish Dutta aged 

about 10 years, Sri Papu Das aged about 18 years 

and Sri Biswajit Saikia aged about 6 years. He 

immediately sent them on police vehicle to Boginadi 

P.H.C. for their medical treatment. He also found a 

motorcycle bearing registration no. AS-22-A-5601 

(Super Splender) lying fallen at the place of 

occurrence. The front side of the motorcycle was in 

a little bit broken condition. He seized the 

motorcycle from the spot vide seizure-list (Ext-3). 

When he was seizing the motorcycle from the spot, 

the accused/appellant surrendered at the outpost at 

9:30 PM of 11/10/2013.  He seized the documents of 

the motorcycle vide seizure-list (Ext-4). He exhibited 

the sketch-map (Ext-5), the zimma-nama (Ext-7) 

and the charge-sheet (Ext-8). 

19) Thereafter, the accused/appellant was 

examined under Section of 313 of Cr.P.C. and he has 

taken a plea of total denial. However, no D.W. is 

adduced by the defence to demolish the stand of 

prosecution. 

20) Upon perusal of the material available on 

record it is revealed from the evidence adduced by 

P.W.-2 that he is the eye witness of the instant case. 

He has clearly implicated the accused/appellant for 
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rash and negligent driving and also hit three persons 

i.e., P.W.-5 and P.W.-6 along with one other person. 

During his cross-examination, P.W.-2 stood firm in 

his stands taken in his examination-in-chief. All the 

suggestions given by defence to P.W.-2 in his cross-

examination are denied. Therefore, defence failed to 

demolish the evidence adduced by P.W.-2 in his 

evidence in chief.  As it is well settled in criminal 

jurisprudence that the quantity of witness is not 

important but the quality of witness is vital for 

proving a case beyond reasonable doubt. Therefore, 

the stand taken by P.W.-2 could not be substantially 

contradicted by his statement recorded under 

Section 161 of Cr.P.C. Although certain omissions 

are confirmed by P.W.-9 who is the investigating 

officer regarding the statement made by P.W.-2 

under Section 161 of Cr.P.C., but all those omissions 

are only minor one and will not go into the root of 

the case.  

21) Other two injured witnesses i.e., P.W.-5 and 

P.W.-6 lend a considerable support to the evidence 

adduced by eye witness i.e  P.W.-2. Although both 

of them, who are minors could not see the actual 

person who was riding the vehicle, but they have 

confirmed this fact that they got injured because of 

the hitting of the motor vehicle. Moreover, P.W.-3 in 

his evidence has confirmed the presence of P.W.-2 

at the place of occurrence.  
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22) P.W.-7 and P.W.-8 are medical witnesses. 

P.W.-7 examined  Papu Das in connection with the 

instant case and P.W.-8 examined Biswajit Saikia. As 

per P.W.-7, he found three injuries, which are as 

follows:- (1) abrasion of size 4 cm × 3 cm in the 

posterior aspect of left elbow; (2) abrasion of size 2 

cm × 2 cm in the posterior aspect of right elbow; 

and (3) tenderness in the lumbar spine. He advised 

one X-Ray of A.P. and lateral view of lumbar sacral 

spine. Injuries no. 1 and 2 are simple, caused by 

blunt weapon and are old. As regards the third 

injury, the opinion is reserved for want of 

investigation reports. P.W.-8, who medically 

examined Biswajit Saikia, has opined that there was 

fracture of proximal shaft left femur with soft tissue 

injury over scalp. The injuries were inflicted on left 

thigh and scalp. Nature of the injury over left thigh 

was grievous. The injuries were inflicted in road 

traffic accident. Age of the injuries was 3 hours 15 

minutes. It is pertinent to mention here that the 

date mentioned by P.W.-8 as well as in Ext.3 i.e., 

injury report is 11/01/2013. However, the incident 

actually took place on 11/10/2013. Therefore, it may 

be a case of typographical error regarding the month 

written in the said report. Instead of 10, it was 

written as 01 regarding the month of the incident. 

Hence, considering the fact that the incident took 

place on 11/10/2013, nature of injury is also opined 

by M/O as received in a road traffic accident and 
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also that there is an eye witness in the form of P.W.-

2 regarding the incident, this Court is of the view 

that the date of injury as mentioned in the injury 

report of P.W.-8 is 11/10/2013 and not that of 

11/01/2013. 

23) In Ravi Kapur vs State of Rajasthan 

reported in (2012) 9 SCC 284 the Hon'ble 

Supreme Court has held that “Rash and negligent 

driving has to be examined in light of the facts and 

circumstances of a given case. It is a fact incapable 

of being construed or seen in isolation. It must be 

examined in light of the attendant circumstances. A 

person who drives a vehicle on the road is liable to 

be held responsible for the act as well as for the 

result. It may not be always possible to determine 

with reference to the speed of a vehicle whether a 

person was driving rashly and negligently. Both 

these acts presuppose an abnormal conduct. Even 

when one is driving a vehicle at a slow speed but 

recklessly and negligently, it would amount to 'rash 

and negligent driving' within the meaning of the 

language of Section 279 Indian Penal Code. That is 

why the legislature in its wisdom has used the words 

'manner so rash or negligent as to endanger human 

life'. The preliminary conditions, thus, are that (a) it 

is the manner in which the vehicle is driven; (b) it be 

driven either rashly or negligently; and (c) such rash 

or negligent driving should be such as to endanger 



15 
Criminal Appeal No.1(1)/2019. 

human life. Once these ingredients are satisfied, the 

penalty contemplated Under Section 279 Indian 

Penal Code is attracted. 'Negligence' means omission 

to do something which a reasonable and prudent 

person guided by the considerations which ordinarily 

regulate human affairs would do or doing something 

which a prudent and reasonable person guided by 

similar considerations would not do. Negligence is 

not an absolute term but is a relative one; it is 

rather a comparative term. It is difficult to state with 

precision any mathematically exact formula by which 

negligence or lack of it can be infallibly measured in 

a given case. Whether there exists negligence per se 

or the course of conduct amounts to negligence will 

normally depend upon the attending and 

surrounding facts and circumstances which have to 

be taken into consideration by the Court. In a given 

case, even not doing what one was ought to do can 

constitute negligence. The Court has to adopt 

another parameter, i.e., 'reasonable care' in 

determining the question of negligence or 

contributory negligence. The doctrine of reasonable 

care imposes an obligation or a duty upon a person 

(for example a driver) to care for the pedestrian on 

the road and this duty attains a higher degree when 

the pedestrian happen to be children of tender 

years. It is axiomatic to say that while driving a 

vehicle on a public way, there is an implicit duty cast 

on the drivers to see that their driving does not 
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endanger the life of the right users of the road, may 

be either vehicular users or pedestrians. They are 

expected to take sufficient care to avoid danger to 

others.” 

24) It is also to be mentioned herein that there are 

certain lapses on the part of I.O while investigating 

the matter. One vital witness i.e., injured witness 

Papu Das was never examined by the concerned 

I/O. The said Papu Das is a major unlike other minor 

injured witnesses i.e., P.W.-5 and P.W.-6, would 

have elicited vital information regarding the incident. 

However, such a lapses on the part of investigating 

authority is not sufficient to accrue any benefit to 

the accused/appellant as three persons were injured 

in the incident and the same is substantiated by star 

eye witness i.e., P.W.-2. There is a ring of truth 

emerging regarding the incident. Moreover, the 

motorcycle bearing Registration No.AS-22-A-5601 is 

also seized vide seizure list which was exhibited as 

Ext.4 and the owner of that motorcycle is none other 

than the accused/appellant. Therefore, recovery of 

the motorcycle with a damaged condition goes on to 

show the involvement of the accused/appellant 

which is duly corroborated by the evidence adduced 

by P.W.-2. Hence, this Court finds no ground to 

interfere with the impugned judgment and order and 

is hereby upheld and affirmed the same. 
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25) Now coming to the sentencing part, it seems 

that the learned Court below has directed the 

accused/appellant to undergo simple imprisonment 

for 3 (three) months and also to pay a fine of 

Rs.500/- (rupees five hundred) only, in default to 

undergo simple imprisonment for another 15 

(fifteen) days under Section 279 of I.P.C. ; and to 

undergo simple imprisonment for 3 (three) months 

and also to pay a fine of Rs.500/- (rupees five 

hundred) only, in default to undergo simple 

imprisonment for another 15 (fifteen) days under 

Section 337 of I.P.C. As per Section 279 of I.P.C., 

punishment stipulated is with imprisonment of either 

description for a term which may extend to six 

months, or with fine which may extend to one 

thousand rupees or with both. As per Section 337 of 

I.P.C., punishment stipulated is with imprisonment of 

either description for a term which may extend to six 

months, or with fine which may extend to five 

hundred rupees, or with both.  

26) Learned counsel on behalf of the 

accused/appellant has filed a petition bearing 

No.721/22, stating that the accused/appellant has 

been suffering from CVA (stroke) with left sided 

hemepovours and he is unable to do heavy work or 

movement. It is stated that a medical certificate in 

the name of accused/appellant is issued by the 

Registrar of Medicine, Assam Medical College & 
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Hospital, Dibrugarh, dated 18/11/2019. It is also 

stated that after treatment the accused/appellant 

has recovered little bit, but he has locomotor 

disability for 45 % and a disability certificate is also 

issued by Sub-Div. Medical & Health Officer (HQ), 

Dhemaji, vide Registration No.4372 dated 

05/01/2020. The accused/appellant has also 

submitted the following documents:- 

a) Medical certificate issued by  Registrar of 

Medicine, Assam Medical College & Hospital, 

Dibrugarh. 

b) Disability certificate issued by Medical Authority, 

Dhemaji, Assam. 

c) Unique disability ID issued by Government of 

India. 

d) Specialist Referral Form issued by Issuing Medical 

Authority, Dhemaji, Assam. 

27) That apart this Court also keeps the fact in 

mind that no person actually died due to the offence 

committed by the accused/appellant. All three of the 

accused persons were only injured.  

28) Therefore, this Court is of the considered 

opinion that a lenient view may be taken in the 

instant case while imposing the punishment. Hence, 

the punishment as imposed by the learned court 

below is required to be interfered with. Accordingly, 
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accused/appellant to pay a fine of Rs.1000/- (rupees 

one thousand ) only, in default to undergo simple 

imprisonment for 15 (fifteen) days under Section 

279 of I.P.C.; and to pay a fine of Rs.500/- (rupees 

five hundred) only, in default to undergo simple 

imprisonment for 15 (fifteen) days under Section 

337 of I.P.C. The accused/appellant is also directed 

to pay an amount of Rs.5,000/- (rupees five 

thousand) only each as compensation to the 

informant’s son (Sri Papu Das), P.W.- 5 (Debashis 

Saikia) and P.W.-6 (Biswajit Saikia) under Section 

357 (3) of Cr.P.C. in view of the injury caused to 

them. The total amount of Rs.16,500/- (rupees 

sixteen thousand five hundred ) only is to be paid by 

the accused/appellant and the same may be equally 

distributed in three parts to all the three injured 

persons. 

29) Accordingly, the appeal is allowed partly in 

terms of above. 

30) Send down the lower Court records along with 

a copy of Judgment to the learned trial Court. 

Given under my hand and seal of this Court on this 

the 9th day of June, 2022. 

  

       (Syed Burhanur Rahman) 
Addl. Sessions Judge (F.T.C.), 

Lakhimpur, North Lakhimpur.  
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Certified that the Judgment is typed  

to my dictation and corrected by me 
and each page bears my signature. 
 

 
 
(Syed Burhanur Rahman)  

Addl. Sessions Judge (F.T.C.),  
Lakhimpur, North Lakhimpur. 
 

Transcribed and typed by:  
 
 

Sri Montu Kherkatary, Stenographer. 
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APPENDIX 

 

LIST OF PROSECUTION/DEFENCE/COURT WITNESSES 
 

A. Prosecution: 

 

RANK NAME NATURE OF EVIDENCE 

PW1 Sri Jayanta Das Informant 

PW2 Sri Mahendra Gurung Eye witness 

PW3  Sri Mahananda Bora Other witness 

PW4 Sri Dhiraj Giri Other witness 

PW5 Sri Debasish Dutta Injured 

PW6  Sri Biswajit Saikia Injured 

PW7 Dr Bhupen Saikia Medical witness 

PW8 Dr Pranjib Dutta Medical witness 

PW9 Sri Dambaru Dutta Police witness 

 

 

B. Defence Witnesses, if any: 

 

RANK NAME NATURE OF EVIDENCE 

N/A N/A N/A 

 

 

C. Court Witnesses, if any: 

 

RANK NAME NATURE OF EVIDENCE 

N/A N/A N/A 
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LIST OF PROSECUTION/DEFENCE/COURT EXHIBITS 

A. Prosecution: 

 

Sr No. Exhibit Number Description 

1 Ext.1  Ejahar 

2 Ext.2 Injury certificate 

3 Ext.3 Injury certificate 

4 Ext.4 Seizure list 

5 Ext.5 Seizure list 

6 Ext.6 Sketch map 

7 Ext.7 Zimma nama 

8 Ext.8 Charge-sheet 

 

B. Defence: 

 

Sr No. Exhibit Number Description 

N/A N/A N/A 

 
C. Court Exhibits: 

 

Sr No. Exhibit Number Description 

N/A N/A N/A 

 
D. Material Objects: 

 

Sr No. Exhibit Number Description 

N/A N/A N/A 

 
 

 
(Syed Burhanur Rahman, A.J.S.,) 

 Addl. Sessions Judge (F.T.C.),  
Lakhimpur, North Lakhimpur. 


